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SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam, please
allow me to speak for one second.
(Interruptions).
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SHRI P, SHIV SHANKER): Ma-~
gal); Madam, don’t stretch it too far.
(Innterruptions). The Leader of the
noposition,

SHRI DIPEN GHOSH (West Ben-
dam, I woulg like to bring to your
kind notice that just now, the anti-
reservation agitationists have forced
themselves into Jawahar Bhavan and
have broken the glass panes. The mis-
fortune is that there is no police to
protect it. May I request the Leader
of the House 1o take some action and
see. ..(Interruptions)...

THE DEPUTY CHAIRMAN: I will
ask the Government to protect Jawa-
har Bhavan and every other place
which is being attacked.

REPORTEpR PRO-SATI STAND OF
A FPARTY LEADER

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam, pleaase
permit me to raise g matter which I
have been trying to raise from yester-
day. Yesterday some other issues
were taken up. Yesterday we passed
the National Commission on Women
Bill. The entire House unahimously
approved the Bill. ..(Interrun-
tions). . .reservations. The Govern-
ment have been saying that they
want to give status to women, inval-

vement in  national developnient,
gshare in the power structure, deve-
lopment of women and s0 many

things, Madam, we know that the
previous Congress Government hcad-
ed by Shri Rajiv Gandhi has passed
the Sati Act. Till today, it is such a
pernicious. .. (Interruption).

THE DEPUTY CHAIRMAN: Anti-
Sati.

SHRIMATI JAYANTHI
JAN. It ig called the

NATARA-
Prevention of
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Sati Act. It is such a pernicious prac-
tice. In fact, it is not even g prac-
tice. It is going back to the stone
ages. It is uncivilised ang barbkaric to
.think that a women shoulg go...
(Interruptions). I am  sSure every
single Member of this House will
agree with me that it is g shame and
a slur on the civilised society and
India that today we are even ialking
about something like ‘Sati’ in India.
We should not even be talking about
it. In these circumstances, the Aboli~
tion of Sati Act was passed by the
Congress Government and according
to that, even the glorification of ‘Sati’
which means ‘the observance of any
ceremony or supportiag justifying or
propagating the pratice of Sati in any
manner’—this is on the Ac¢t— is an
offence and it js punishable wiin
imprisonment. Secondly, if anylody
is convicted under the Act, he or she
should immediately be disqualified
from the Membership of Parliament.
We have amendeq the Representation
of the People Act to that effect. This
is section 8-A of the Representation
of the People Act.

THE DEPUTY CHAIRMAN:
Please be brief because we are not
discussing ‘Sati’ as now.

SHRIMATI JAYANTHI NATRA-
JAN: Only one more second, Madam.
I do not want to take the time of the
House, We have amendeg the Repre-
sentation of the People Act to the
-effect that if any Member is zonvict-
ed of an offence under the Sati Act,
he should be :mmediately disqualified
and cannot stang for another elac-
tlon. In these circumstances, a senior
Vice-President of the BJP has
publicly supporteq ‘sati’ anq yester-
.day, she has gone on record in the
-other House. I am not referring to
those proceedings.

THE DEPUTY CHAIRMAN: No
-mention of the other House or the
proceedings of the other House,
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SHRIMATI JAYANTHI NATARA-
JAN: She hag publicly reiferateq her
stang on ‘sati’. If this Government is
really serious, it is not enough to say
so. To say, ‘'l am against voluniary
‘sati’ but if a woman wants to go and
commit suicide or die on her hus-
band’s pyre, it ig Hindy religion’ stiil
amountg to glorifying ‘sati’. Therefore,
I demand that the Central Govern-
ment should immediately prosecute
the person concerned, take action
against her and see that she is dis-
qualified. Otherwise, nobody is
serioys about ‘Sati’.

THE DEPUTY CHAIRMAN: Shri
Atalji. (Interruptions). We are not
discussing ‘sati’. There is no discus-
sion. There is no question of party
representation of it. We all know
everybody’s view. I am only allowing
him because the Membey belongs to
that party,
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THE DEPUTY CHAIRMAN: Now
‘that matter is over. ‘Sati’ is over
now, (Interruptions)

SHRI GURUDAS DAS GUPTA
(West Bengal). Madam, please allow
me,

THE DEPUTY CHAIRMAN: On
-what? About ‘Sati’?

SHRI GURUDAS DAS GUPTA:
Whoever might be the person.. if
any offence to law is committed by
her law should take its own course.
It should take its oewn course. I have

ng hesitation in demanding ...{(Inter-
ruptions)...the lawful action against
that person in accordance with the

provisions of the Sati Act.
.. .(Interruptions)..

THE DEPUTY CHAIRMAN: No, no
more discussion.

SHRI GURUDAS DAS GUPTA: At
-the same time. I do not understand
how such a lady is allowed te occupy
.such an important positien.
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THE DEPUTY CHAIRMAN: You
have made your point, Now, no more
discussion on this.

DR. RATNAKAR PANDEY:; #

SHRIMATI SATYA BAHIN (Uttar
Pradesh); #

DR. ABRAR AHMED KHAN
(Rajasthan): *

THE DEPUTY CHAIRMAN: That
matter is being settled. Please take
your seats. That matter is being set-
tled. It is beyond the point, Sati issue
is also settled,

SHRI ATAL BIHARI VAJPAYEE:
The hon. Member has used two un-
parliamentary words about the lady
which should not go on record,

DR. ABRAR AHMED KHAN: *
SHRIMATI SATYA BAHIN:*

DR. RATNAKAR PANDEY: *

THE DEPUTY CHAIRMAN: I re-
quest the Members to take their seats.
I will look into the record. Atalji, 1
will look into the record. Shri R. S.
Naik. ...(Interruption) .. 1 said that
matter is over, Take your seats: It
is not going on record. Please take
vour seats and don’'t disturb the
House. I say, take your seats, Now, I
am going to take Special Mentions.

DR. RATNAKAR PANDEY: *

THF. DEPUTY CHAIRMAN: It is
not going on record., I said, it is not
going on record- quugy S HIG I3
WEF L &9 @@ o WGEF FIT AT

(s
Dr. Pandey, sit down: otherwise, I

will take action against you. I will
not allow anybedy. Take your seat. 1

*Not recorded,
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am not allowing anybody, Only the
Special Mention will go on. Mr. R. S
Naik.

DR. RATNAKAR PANDEY: #

THE DEPUTY CHAIRMAN: St
down. Take your seal. I said, take
your seat. Nothing will go on record.
I said, now the matter is over. Yes,
Mr, Naik.

DR. RATNAKAR PANDEY: #

SHRI DIPEN GHOSH (West Beu-
gal); *

DR. RATNAKAR PANDEY: *

THE DEPUTY CHAIRMAN: No, 1
am not allowing anybody. I w111 see
the record. I said, I will see the
record and I will ascertajn that: noth-
ing unparliamentary will go on record.
It is not going on record.

DR. RATNAKAR PANDEY: #

THE, DEPUTY CHAIRMAN:
H‘ HIGFT 19 EF{ tgr g AL AT /I
Fg0 oAy wIAT . (smarv)
I will see that you are not in this
tiouse when I am presiding, I will
have to take action. Yesterday also,
I tolg you.

DR. RATNAKAR PANDEY: *

THE DEPUTY CHAIRMAN: I said,
please sit down, I said, sit down. I
will name you. I am warning you
again, I will name you. I said, 1 will
name you. I am telling you again
and again that if you are not going 1o
obey the Chair, I am going to name
you. You must remember that, Ves.
it is enough, Sit down, Please take
Yyour seat.

SHRI N. K. P. SALVE (Maharash-
tra): Madam,

THE DEPUTY CHAIRMAN: Mr.
Salve, I will allow you a little later.

S—— e — o o

*Not recorded,
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I have calledq Mr. Naik on his Special
Mention, I am not allowing anybody
to speak without permission. It is not
going on record,

SPECIAL MENTIONS

Development of Intermediate and.
Minor Ports in India, in Particular,
Karwar port in Karnataka, and
Measures to Check Sea Erosion

SHRI R. 8. NAIK (Xarnataka):
Madam, I am really unhappy since
the problems of the people are not
solved. As a matter of fact, I am
rajsing some pertinent points for the
second time In this august House.

I made a special mention on
21.12.1988 requesting the Government
to develop Karwar Port in Karnataka.
But [ got a reply from the Governs
ment stating that Karwar Port came
under intermediate ports and that the
development of intermediate and
mmor ports was entirely the respons
S1b1hty of the State Government. No
funds have been provided in the
Seventh Five Year Plan, Due to the
constraint of resources the Central
Government is not in a position to
give any financial assistance. There
are many intermediate and minor
ports in the country. I, therefore,
want to know from the Government
whether any funds have been allotted
in the Eighth Five Year Plan for
development of such ports in the
country at large and Karwar port in
particular,

Karwar Port in Karnataka was
developed by the previous Govern-
ment spending Rs. 7 crores. It is the
only natural port in the western
region of the country. There is a
record, The British rulers had identi-
fied that port as the sinfle natural
port.  But it is unfortunate that 43
years after the attaining of indepen-
dence we have still to continue mak-
ing references to it and demanding its-
development,





